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PRIiCIFAL BSiCH

OAr^o. 1685/2004

New Oelhrihis the 13 '̂'" dayof November, 2007

Hofi'ble Mr. Justies M. Ramaehandran, Vice Chalm'iasii |J)
Hon'bls Mrs. lieana Ranjan, Member (A)

Qhxi S. R.Badwal

S/o Siiri Pi-aMiati Lai,
K/ o EZ/2j L / 4, Gali Ho.4, Main Sagaipur,
Ilew Deihi-1100 46.

(By A€hs3cate Sliii R.E. ShiiMa )

1. Union of India tlirougli
The Gesieral Manager^
Northern Railway. Baroda Houssj
Me«rDaibi-110001

2. The Divisional Railway Managai%
Northern Railway, State Entry Road,
Kesr DeiM,

.. Applicant

.. Respondents
( By Ad^cate Shii S.MAi*if )

f Sdii'lale Mr. Justice M. Hamaehaadraaj ¥iee Chakman |J|:

Applicant had come on aii eai'ii^" occasion to this Tribunal

and finding tliat he had a genuine giievaxice^ Vide ordei' dated

16.10.1997, directions w^'e issued for safeguarding his intei*est in

tiie mattei' of Ma care®' advancatuant. It had been found tliat he

was entitled to the date of promotion of one Shri Bal Kishaii, hia

junior and he was to he given all consequential benefits, including

feation of seniority. Order had indicated in cleai' tei'ms ^lere is

no question of payment of aiTears''" and proforma promotion was to

be witii notional fixation.
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2. But, however, it wras observed, tliat he would be entitled for

fixation i^^tliiii S '̂̂ reeka fi*om tlie date of receipt of a copy of tiie

order. He would have bean entitled to ai-rears from tlie expiiy of

said a ^ '̂-edcs along intei*^t % 9% pes- aixnum. The ordei* is

dated 16.10.1997.

3. It appears tliat tliere was some delay on the pai*t of the

respondents iii passing consequential orders as could be

gathea-able fponi tiie counter statement Sled. It is averred tliat in

compliance ^-srith the dii-ections, tiis applicant had been promoted

to tiie lii^ei- grade post w.e.f. 1.1.1984, namel5r, tlie date of liis

junior and arrears, interest were paid to him xsr.e.l

16.12.1997. The ordei- was passed on 11.3.19^, Therefore, in
compliance with the orders of tlie Tribunal, naturally tlie applicant

was given tlie arrears with interest for tlie intaiTs^num.

4. In tlie presetit application, applicant has prayed that he ^^•^as

entitled to ai-reai-s with interest fi*om 1984 itself since thei-e was

failure to promote tlie applicant witliin 8 weeks of tlie order.

Hower.«a% tlie basic order took notice of tliis situation and aiTeai's

with intei-est wei'e payable only from tlie date of expiiy of 8 wee&s

of tlie order, even if tlie final orders wei*e passed bdatedly. In the

above cii'cumstances, we do not tiiink tliat any fiirth^* ord^'s ai*e

requii-ed to be passed in tliis case as tlie application is

misconcei'ired. OA is dismissed. I?o costs.

i Mrs. P.aii|afi - | m. Ramaehandrafi)
Member (A) Chairman {J}


